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MR. SPEAKER : These are vague
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Kindly avoid such questions,
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Appointment of Chief Secretary to
Government of West Bengal

*1653, SHRI D, N, PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to slate :

(a) whether ft is a fact that the work of
the adminlstration of West Bengal has been
seriously hampered because of the non-
appointment of the Chief Secretary ;

(b) whether It is also a fact that the
Centre has directed the State administration
that the post should be filled immediately ;
and

(c) if so, the causes of delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
8ir. The post of Chief Becretary, West
Beogal was pcver vacant. Shri M, M, Basu
continued to be the Chief Secretary in
addition to his duties as Adviser untl April
22,1970, when Shril Mullick relicved him,
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(b) No, Sir,
(c) Does not arise,

SHRI D.N. PATODIA : S8ir, the
answer Is clearly misleadlng. Immediately
after the imposition of Presidential rule It
was decided by the Central Government that
Mr. Basu would be giving up the post of
Chlef Secretary and Mr, Mullick would take
over that post, But in splte of those orders,
the Governor never wished that Mr, Mullick
should take over and as far as 35 days after
the Presldentlal rule there was complete
stagnancy In the admlinistration when neither
Mr. Basu por Mr. Mullick could pass any
order, I would llke to know whether it Is a
fact that afier she Imposlilon of the
President’s rule orders were passed for
appointment of Mr, Mullick as Chiefl
Secretary and If so, what were the reasons
for the delay in actual appoiniment, whether
objections were raised by the Governor and
what were those objeciions and how they
were met,

SHRI VIDYA CHARAN SHUKLA :
It is a fact that It took a little time afier
the imposltion of the President’s rule for a
new Incumbent to be appointed and there-
fore, 1 have Indicated In my original answer
that Mr, Basu was requested to contloue
In charge of Chlef Secretary’s post In
addiion to his dutles as Adviser, There
were some  difficulties that the Governor
expressed and it took a lttle time for these
difficultles to be resolved and these
difficulties have now-been resolved and RlIr.
Mullick has taken charge of the post of
Chief Secretary and he Is functioning,

SHRI D, N, PATODIA ; Is It a fact
that recently the Cabinet Secretary vislted
West Bzngal and Is there going to be large
scale change in  the administrative set up
including many chaoges in the officers ? If
80, what are the reasons and what are the
changes contemplated ?

SHRI VIDYA CHARAN SHUKLA ;
As the hon, Member koows, it Is our
responsibllity to sce that the adminlstration
of West B:ngal Is carrled on in accordance
with the wishes of the Parllament, Therefore,
it 1s normal for cithor the Ministers fa |
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charge or the Secrctarles workiog with them
to visit the State under presidential rule and
this was one of such visits, It has no
special  signsficance, It has po special
purpose. It only was arranged so that all
the adminisirative arrangements could be
reviewed and the urgent problem could be
indeniified and proper action taken, It was
mostly to help the local admintstration that
the Cabinet Secrsiary and the Home
Secretary went there and held discussions
with the people and 1 think the visit was
helpful, It would belp the administration
to expedite the solutlon of various urgent
problems,

SHRI D, N, PATODIA : It Is not the
question, My question was whether those
officers who went to Calcutta had made
any last minute changes in the administrative
set-up and In the officers, If so, what were
the reasons for thls change and what were
the changes conlemplated 7 What Is the
reply to this question ?

SHRI VIDYA CHARAN SHUKLA i
These people went there and advised the
administralors there to take such action
which will help in the solution of urgent
problems, And this (Includes changes
wherever necessaay clther in the Home
Department or other Departments, They
were definitely advised, 1 covered itin
my general reply that whatever would be
necessary to expedlie the solution of these
problems would be done, That includes
re-shuflling  or  re-posting of officers
including their dutles,

SHRI D, O. PATODIA :
the changes contemplated ?

What were

MR, SPEAKER : Now you must be
satisfied with the answer given by the hon,
Minister,

SHRI H. N. MUKERJEE : Is there
any truth in the report which has been
circulated that there was some resistance In
certaln circles to the appolntment of Bhri
Mullick as the Chlef Secretary on account
of his allegedly belonging to the Scheduled
Caste—1 do not know his caste but I have
seen the report circulated, Is there any
truth in the report that resistance was there
to his appolotment on caste ground 7
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SHRI VIDYA CHARAN SHUKLA 1
As far as I am aware, It was not so.

SHRI TRIDIB KUMAR CHAUDHURI:
Followlng the controversy that arose over
the appointment of Shri Mullick as
the Chlef Secretary and the relationship
with the Advisers, May I know whether
the constitutional position of these
advisers has been properly defined as to
what are the funciions on the advisers and
why there should be a Chlef Adviser, What
is the status or stature of the Chlef
Adviser in relation to the other Adviser
and the administration and the Chief
Secretary, There Is one Chief Adviser ;
there {s also one  Chlef  Secretary,
What are the relationships of these
people  vis-g-vis the Governor and the
relatlonships of these Advisers and the Chief
Adviser yjs-g-vis the Governor and other
Advlsers and the Szcretarfes ? Have all
these things been properly defined and have
some kinds of rules of business been
formulated ?

May | know all these things ? Other-
wise, for 35 days a lot of heart-burning and
public speculation and press propaganda
went on and even the secretarlat people and
these Advisers were at lcast not very much
averse—there Is circumstantial evidence in
this regard—to publicity and the press
propaganda for furthering their own inte-
rests. So, have these things been done
properly ?

SHRI VIDYA CHARAN SHUKLA :
Yes, Sir. The rules have been property
deflned, Generally speaking, the rule of the
Advisers is akin to the role that is there in
a normal popular set-up. The role of the
Chief Adviser and the Advisers, as a
matter of fact, Is the same and there Is no
difference In the work or status of the Chief
Advlser and the Advisers except that the
Chief Adviser would also do the work of
coordinatlon which requires a litile different
designation to him. Therefore he has been
glven this deslgnation of the Chief Adviser,
So, the role of the Chiel Sccretary is the
same as in any other State Administration,
He would deal with the Advisers according
to the portfollos, At the secretariat level he
will be the coordinatiog authority and he
will deal with ths Advisers of the Governor

dlog to the p es laid down,
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SHRI 8, 8, KOTHARD Is it a fact that
the Governor s interfering in the day-to-
day administration of the Chief Secretary 7
8o, will the Central Government cause the
Governor to lay down policy matters and not
to interfer io the administration so that the
administration is toned up and Impro-
ved,

SHRI VIDYA CHARAN SHUKLA :
It s not for the Governor to cause to lay
down policy matters. It Is for the Central
Government and for hon, House to lay down
policy matters for the States which are
under President’s Rule. 1 do not koow
what the hon-Member meant by interference
in day-to-day administratlon, It is the
responsibllity of the Governor on’ behalf of
the Central Government to superintend the
administration. Therefore, I do not think
that tbere is any such complaint, as far as
1 am aware. The Governor has to discharge
the responsibility cast upon him, In certain
day-to-day matters he might have (o
Interefere,

SHRI AMIYANATH BOSE : Will the
hon. Minister tell us If it is a fact—I have
reasons to believe that It Is a fact—whether
the Governor was annoyed, because Mr. S,
Mullick, who was at that time, before his
appointment as Chief Sccretary, a member
of the Board of Revenue, submitted his note
to the Governor as to the urgent land pro-
blems in Bengal and what could be done
about it, and because that caused annoyance
to the Governor, his appolntment was with-
hold for such a long time ? 1 also want to
tell the House about the knowledge of this
Governor about Bengal, Oa behalf of the
Ishwar Chandra Vidyasagar Memorial
Commiitee, a letter was writien to this
Governor requesting him to be the patron
of the commitiee and the Governor has
replled to the commitiee that he will have
to find out as to who Ishwar Chandra
Vidysagar was, and before studylng the
maiter, he could not accept to become a
patron, This Is the Governor who 1s acting
as the Goveroor of West Bengal...

SHRI RANDHIR SINGH : This Is too
much. (Interrup tions)

MR. SPEAKER 1 I could not allow this
question, He cannot ask & question or
make a remark which may even be a
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remote reflection on the Head of a State,
but unfortunately, the State happens to be
under Presidential rule,

SHRI RANDHIR SINGH : The whole
House has felt this. It is sometbing too
bad.

MR, SPEAKER 1 I know the feelings
of Members,

SHRI RANDHIR SINGH : There
should be a limit. We have felt it extermely,
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MR, SPEAKER 1 Hon. Members may
ask any questions, but they must be within
the rules, After all, [ have to go by the
rules.

SHRI AMIYANATH BOSE: But I
have asked a question of the hon. Minlster
and he has not replied to lt vet,

MR. SPEAKER : If he did not mean
even alemote reflection, 1 have no objec-
tion, But | would request Mcmbers also to
kincly see the rules on the subjects and then
obj:sct.

SHRI RANDHIR SINGH : Why
should such a man be a Governor 7 Such a
man should oot be a Governor,

According 1o
cntitled to

SHRI HEM BARUA :

rule 41, every Member s
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seek  Informatlon, and he 13 secking
information,

SHR1 RANDHIR SINGM 1 If he has
sald this, then I mean disrespect to him,

SHRI AMIYANATH BOSE: I had
asked the hon, Minister whether the note
submitted by Mr. Mullick annoyed the
Governor and that was the reason for
withholding hls appolntment for such a long
time,

SHRI VIDYA CHARAN SHUKLA :

I shall reply to the first part of the
question, It is a fact that a certaln
misunderstandiog arose between  the

Governor and the Chief Secretary, and,
therefore, this appointment was delayed. [
have already explained It In my carller
reply ; that misunderstanding has been
satisfactorily solved, and I do not thiok that
we should say or do anything here to
reopen this Issuc agaln.

SHRI AMIYANATH BOSE)
he submit a note or not 7

Did
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SHRIS, KUNDU: He has asked a
question, and he has not meant any reflec-
tion. 1s be not entitled to get Information
about whether it Is true or not 7 Is It a fact
or not that the Governor wrote to a certala
fostitution that he would have to find out
something about Ishwar Chandra Vidyasagar
before he could become & partron ?

MR, SPEAKER: No, no! I may
make it clear.

SHRI S. KUNDU ; The State of West
Bengal is under President’s rule, and the
Governor functions under the authority of
Parliament,

MR. SPEAKER : He peed not explain
it to me,

The situatlon is ke this, Because of
President’s rule, the Governor's role Is of
& dusl nature, He is also the Governor, aad
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is also in charge of the administratlon
there. It Is very difficult to demarcate
between the two, I perhaps may be more
concerned with It than the hon. Member
himself, But as the Speaker. I have to
follow certaln rules, Therefore, I would
request the hon. Member to keep himself
visibly within the rules. I have no objection
if he keeps hlmself visibly within the
rules.

SHRI AMIYANATH BOSE 1 The
hon. Minister has not yet told us whether
the controversy which arose between Mr,
Mullick who was then a member of the
Board of Revenue, and the Governor
was oo the basls of a pote submitted by
him,

SHRI VIDYA CHARAN SHUKLA i
1 have already sald that there was a mis-
understanding ; but that was not regarding
a nole but regarding an alleged press state-
ment by Mr, Mullick. It was not about
a nole or any such thiog,

SHRI K. P. SINGH DEO1 In reply
to Shri D. N, Patodia’s question, the hon,
Minister had sald that the administration
of West Bengal would be carried on in.
accordance with the wishes of Parliaments
1 wish to draw your attention to the newt
item In today's papers that the Governmene
of West Bengal have agreed lo allow thoss
lands which have been grabbed by varlou
parties to be occupled by them, I want to
konow whether it is the wish of Parllament
to sanction this illegal grabblng of
land.

MR SPEAKER 1 That does not arlse
out of the main question.

SHRIK, P, SINGH DEO1 The hon,
Minister said that it Is the wish of Parlla.
ment that would matter, [ want to have a
clarification on this as to whether 1t is the
wish of Parllament.

MR. SPEAKER 1 Let him not connect
everything with the maln question,





